IN THE CENTRAL ADMINISTRATIVE TRIBUNAT. HYDERABAN BENCH A7 HYDERABAD

T

0.a.80. 63%  s93

Date of Order: 6/7-93

Between:
]

1. Divisional Failway Mznager, (D3)
Soutn Ceutral Railway, Secunderabad,

2. Parmonont Yoy Inotoctor (ZTon)
5.C.Rly, Secunderabad.

3. ChieQ Signal Inspector,

Signal & Telecommunication Department,
S.C.Rly, Secunderabad.

-~
and
1o phogaw o widdin.
2. Presiding Officer, Labour Court,
NaravamarmAs 7 N 1ees -
.n Respondents.

Fer the hpplicantsL Mr,N.l:.Devraj, SC for Rlys.

; For the Respondentss ¢ .o
,i CORAMS . IR TS W R . V:l\l.’SELAJJKI BRO 2 VICE CHATRMAN
AND

THE HOW'BLE MR,P.T.TIRUVENGADAN 3 MEMBEF.(ADMT)
The Tribunal made the following Order:-
Admit, The operatién of the order dated 11-3-22
in C.M.P.No, 2% . /B3 is suspended until further orders.
issue notice to the LRespondents.

-

Post the case nn 6.9.93.

-

To :
\\\ 1. The Divisional Railway lanager (B.G)} 8.C.Rly, Secunderabad.,
5. The Permanent Way Inspectox (Con) S.C.Rly. Secunderabad.
3. The Chief Ssignal Inspector, Signal & Telecommunication

ep artment 5.C.HKly, Secunderabad. ]
TE:pPresidikg Officer, Lebour Court, Narayanaguda, Hy éerabad.
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IN THE CENTRAL ADMINISTBATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

——

THE HON'BLE MRE.HUSTICE V.NEELADRI RAC
VICE CHZIRMAN
D

THE HON'BLE MH.A.B.GORTY : MEMBER(ZD)

e vawm: e s g i e e v e A e e v, s ——————

. MEMBER(J) -
!}0 HND —_—

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A)

Dated : C: - 7 -1923

QORDER/ JUDGMENT &

-~

, Muise /iefie, Cuh, NO,
: in \
0.A.No. -639’1"13

. T.F&.NO. . (w.p. )

aAdmitted and Interim directions
issued : '
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